IN THE CENTRAL ADMINISTRATTIVE TRIBUNAL: HYDERABAD BENCH
AT AYRDERAGALD

OA.SR.No, 2524/99 OA ()65«:(? dt., 19-5-99
-’sé’—_—

Between

K. Shiva Kumar : Applicant
and _ “

¥sThe Str, Admin. Officer(Admn)

Indian Audit and Acceuats Uept.

o/@ the RDCA/MAB, Saifabad

Hyderabad

2. Uist. Empleyment Bfficer
Hyderasbad (Labeur)
District Empleyment Exchange

Hyderabad , ; Respendents
Ceunsesl for the apprlicant : P. Raghava Reddy
Adveorcate

V. Vined Kumar
Qs5C

Ceunsel for Respendent-1

Anid Kumar
SC fer AP State gevt.

Ceunsel for Respendent-2

Ceram
HeRn. Mr, Justice D.H, Nasir, Vice Chairman

Hen., Mr. R, Rangarajan, Member {Admn,)
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OABR.1524/53 dt.19-5-1999

Order

Oral erder (per Hea. Mr. R, Rangerajan, rcmber (Adwn.)

Hearé iir, L. Kumaraswamy fer Mr. P. Raghava Reddy, fer
the applicant, Mr. Sastry fer ﬁr. anil Kumar, 3tanding ceunsel
for Respondent-2 and Mr, V. Vimed Kumar Stand?ng coeunsel feor
Respondent-l.
1. The applicant i8 aa aspirant for a pest in Group-D
designated as Attender, The applicant submits that Respondent-1
_organmisatien nas sent a spensership requistien te Respendent-2,
The applicant submits that even though he could not preduce
the details eof metificatien issued te Respohdené;z for sponsgr-
ing caadidates fer tiie abeve $aid pest he asse}ts that such a
netice was sent te Respondent-2, The Respendent's counsel
aise submits that usual order may be issued in this cennectien.
2. The applicaat submits that ia view ef the judgement of
the Apex Ceurt reperted in 1%96(5) SCAi:z £7% {(Txcise Superin-
tandent, Malkapatnam Vs, KBN Visweswara Rao and ethers) he
should alse bt censidared fer the abeve pest aieng with the
candidates sponsered by Respomrdsat-2 sven theugh his name has

net been sponsered by Respendent-2,

3. In view of the abeve the follewing directien is given ;
a) The case of the applicans sheuld alzo ke considered

aleng with thekemployment exchange spensered candidates previded
he fulfils théLFonditionB required fer the pest; and

»)  the Applicast submits his spplicatiea stleast ent week

in ag@vance of the startimg of the selsactien process either by

«s2s
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written test er wy viva-vece or by beth,
4, The OA is ordered accerdingly at the admissien
stage itself, Ne cestdg,

M Hyats

{R. Rangarajan) {D.H, WNasir}
Membar (Admn.) Vice Chairman

Dated 3 19 May, 1959
Dichated in Openleurt
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